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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO: 1034 OF 2024

IN THE MATTER OF

K SANJEEV DOGRA APPLICANT

-VERSUS-

STATE OF HIMACHAL PRADESH AND ORS. ... RESPONDENT

REPLY IN COMPLIANCE OF ORDER DATED 20.03.2025 ON BEHALF
OF RESPONDENT NO. 26 IN THE MATTER OF K. SANJEEV DOGRA
V.STATE OF HIMACHAL PRADESH AND ORS. (0O.A NO. 1034/2024)

1. The present Affidavit is being filed in terms of the order dated 20.03.2025
passed by this Hon'ble Tribunal in captioned O.A No. 1034 of 2024, wherein
the Hon'ble Tribunal held: “In view of averments made in the original
application and the observations made in the reports of the Joint Committee,
Jollowing 11 mining lease holders and 14 stone crushers are impleaded as
respondents no. 5 to 29"

2. That the Respondent is a licensed Mining leaseholder, who is undertaking
mining operations in adherence with all the applicable rules and regulations
made by regulating authorities.

3. That the Respondent is not undertaking conventional riverbed sand mining
wherein natural sand is extracted directly from the banks of the river. They are
instead, extracting stone and bajra from the river bed and producing M-SAND
(Manufactured Sand) which is a by-product of crushed stone.

4. That the Joint Committee in its Final report dated 18.03.2025, made

observations in response to the illegal and unscientific mining alleged by the
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Applicants. Majority of the Illegal mining cases detected by mode of illegal
extraction/storage and transportation have nothing to do with the Respondent.
51 That the Joint Committee raised the following issues pertaining to the
activities of the Respondent:
A. Non-demarcation of 6 Mining leases.
B. Discharge of waste water containing silt.
C. Installation of Dry extraction cum bag filter followed by cyclone in
stone crushing units.

D. Absence of retaining Structures.

b. Para wise reply to each of the issues pointed out by the Joint Committee
in respect of the activities of the Respondent are as follows:

A. Non-demarcation of 6 Mining leases.

That the subject of Demarcation of mining leases comes under the purview
of mining department. The Mining leases in question are river bed mining
leases and therefore demarcation of river bed mining lease is an annual
exercise conducted by the Mining Department. The annual demarcation
reports of previous years are annexed in the individual replies of the
Respondents.

B. Discharge of waste water containing silt

That the Respondent has installed a desilt water treatment plant for waste
water discharge and the same has been verified by the Joint Committee in

its Final report on page no.10.

2.3.2. “8. It was observed during 15! inspection that stone crusher were

discharging waste water containing silt directly and/or indirectly into the

river. However, it was observed during 2nd gnd 3vd gite inspection that out
of 14 stone crushers, 13 stone crushers have made arrangements to desilt

the waste water and also for storage for recycling by constructing earthen
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ponds. Whereas, one crusher namely M/s Bhandral Stone Crusher is using

channels for settling the silt followed by pond to store and recycle the clear

2

water.

C. Installation of Dry extraction cum bag filter followed by cyclone in
stone crushing units.
The dry extraction cum bag filter and cyclones are installed in dry-stone
crushers to control/reduce dust emissions generated from dry-stone
crusher. It is pertinent to mention, that the Respondent is undertaking
stone crushing by way of wet stone crusher plants and not dry-stone
crusher plants. Wet stone crusher plants produce stone aggregate and
coarse sand through a water-based system that does not lead to emission
of dust and air pollutants. The installation of dry extraction cum bag filter
followed by cyclone in a wet stone crusher plant is unnecessary and
redundant. The Respondent has also provided water sprinkling systems
on the periphery of the stone crusher units to curb dust emissions. The
same is an inevitable and integral part of the wet stone crusher plant.

D. Absence of retaining Structures.
That the Respondent is undertaking mining of stones accumulated on the
river bed. Such operations do not involve any activity that may result in
unintended ejection of rock fragments/ rock projectiles, potentially
causing damage to property or injury to people and therefore do not
require retaining structures. That the requirement/ need of construction of
retaining structures is specific to the location of the mining lease. The
construction of retaining structures where it is not imperative, may disturb
the river ecology. It is need based and thus the same has not been

constructed when there is no specific direction.
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REPLY ON BEHALF OF RESPONDENT NO 26

1. That the Respondent No 26: M/s Om Stone Crushers Village Tipri PO
Lodhwan Tehsil Indora Distt Kangra H.P. is operating a Wet Stone
Crusher that produces Stone Aggregate and Coarse Sand using building

stones/ Bajra from the licensed mining leases.

2. That the Respondent No 11: Om Stone Crusher Mining Lease Area was
granted mining lease for an area of 4-05-88 Hectares situated at Khasra
No: 350,351 & 352 Village/Mohal/Mauza Tipri/Lodhwan, Tehsil
Nurpur, District Kangra, H.P. for excavation of building stone by way
of the duly registered lease dated 29.10.2019 executed by the government
of the state of Himachal Pradesh valid up to 28.10.2034.

The lease deed of the Respondent No.l11 is hereby annexed as
ANNEXURE R-11/1.

3. The said lease dated 29.10.2019 was executed in favour of the Respondent
after due approval of the mining plan approved by the Govt. of Himachal
Pradesh.

The mining plan of the Respondent No.ll is hereby annexed as

ANNEXURE R-11/2.

4. The Respondent obtained Environment Clearance from the State level
impact assessment authority (SEIAA) issued on 05.03.2019 under EC File
No/ Identification No: HPSEIAA/2016/525-9046.

The EC of the Respondent No.11 is hereby annexed as ANNEXURE R-
11/3.
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. That the Respondent obtained the Consent to Operate (C.T.O) dated
15.02.22 from the Himachal Pradesh Pollution Control Board which was
valid till 28.10.24.

The CTO and fresh application of the Respondent No.26 is hereby annexed
as ANNEXURE R-26/1.

. That the aforementioned facts with respect to the permissions obtained by
the Respondent also stand duly confirmed By the report of the Joint
Committee constituted by this Hon’ble Tribunal in the present O.A vide
order dated 07.11.2024.

. That the Respondent is carrying out operations of mining /excavation at
the allotted mining lease site as per the terms and conditions listed in the
required permissions and clearances.

The annual demarcation reports of the Respondent No. 11 are hereby

annexed as ANNEXURE R-11/4.

. That the Respondent does not indulge in any illegal, unscientific
mining/Crushing or transportation of illegally excavated mining material.
The Respondent is undertaking mining/stone crushing operations in

compliance with requisite standards provided by the regulating authorities.

. That the Respondent is carrying out operations of Stone Crushing using
excavated stones from the allotted mining lease site as per the terms and

conditions listed in the required permissions and clearances.
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10.That the Respondent has installed a desilt treatment plant for waste water
discharge and the same has been verified by the Joint Committee in its

Final report on page 10.

11.That the Respondent is not undertaking any action resulting in diversion of

river flow or causing any harm to the environment.

12.That the Respondent is undertaking stone crushing by way of wet stone
crusher plants and not dry-stone crusher plants. Wet stone crusher plants
produce stone aggregate and coarse sand through a water-based system that
does not involve emission of dust and air pollutants. The unnecessary
installation of dry extraction cum bag filter followed by cyclone in a wet

stone crusher plant will choke the filter and result in improper functioning.

13.That the Respondent has provided water sprinkling systems on the
periphery of the stone crusher units and is using a wet process for the
production of Stone Aggregate and Coarse Sand due to which no dust

emission is caused.

14.That the Respondent has constructed Retaining structures. The pictures of

the same are annexed as ANNEXURE R-11/5. %
RESPOND 0.26

THROUGH COUNSEL
Place: New Delhi )
Date: 26.08,2025 YAGYAWALKYA SINGH
Advocate-on-Record

cram AU A S ASEINGH &DIVYA SWAMY
Supreme Couttofindia 1y ¢y | AW CHAMBERS

DR- DIVYA SWAMY ’ Mob.: 7835848157, 8315614163 A-131, Sector 46, Noida
Bk i ot T UP, Pin:201301
Ch. No. 203, Setalvad Lawyers Block Mob: (+91)8860050449

Supreme Court of India
Off: At131, Sector-46, Noida
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No: 1034 of 2024

IN THE MATTER OF

K SANJEEV DOGRA . APPLICANT
-VERSUS-

STATE OF HIMACHAL PRADESH AND ORS. ... RESPONDENT

AFFIDAVIT
I, Pusﬁpinder Singh Maiinj, Partnér M)si(’)’rlngtb\\ Crusher, Village Tipri, P. O.
Lodhwan, Tehsil Nurpur; -Dist..,Kangra, ‘H.P. hereby'solemnly affirm and declare
/ X - \C-\

asunder: (Prexest - at! wecor Setds) | T
AN : ' 4 S 75 1T

1. 1 am the authorised r'epr‘és?’e;t{tzfﬁ;yﬁ on behalf of the Respondent No. 26 in
the -aforesaid matter and ~am “well convérsant with the facts and
circumstances of the case and competent to swear the present affidavit.

2. That the contents of the accompanying reply have read over to me ,which
I understood and I state that the contents of the accompanying reply is
based on the records.

3. That the documents filed along with the Reply are true copies of their
respective originals.

X ned®
s34 q()eoonen\ wie na?\ts,t\eg g ' .
ey e o prEssis= DEP
W WVERIFICATION 0 :mg

11
Verified at New Delhi on day of ,2025 that the contents

of para 1 of 3 of the above affidavit are true and correct to the best of my
knowledge and belief and no part of it is false and nothing material has been
concealed therefrom.

CERTIFIED FTHAT THE CONTENTS EXPLANED TO THE
DEPONENT EXECUTANT WHO IS SEEMED PERFECTLY TO
UNDERSTAND AFFIRMED & DEPOSED BEFORE ME AT NEW DELHI

Acloy u=
IDENTIFY THE EXECUTANT/D: SONENT WHfhia
SIGNED IN MY PRESENCE

VINOD KUMAR TIWARI, Advc. <2, Reg. No. 24167
NOTARY PUBLIC (NEW DELHiI)
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AnnexureR-26/ 1

H.P.STATE POLLUTION CONTROL BOARD
.HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.
Website:- http://hppcb.nic.in

HPSPCB No:

No : 445 Date: 15/02/2022

Industry Registration ID: 10792 Application No: 4941933
To,

Subject:

Om Stone Crushers

Vill. Tipri P.O. Lodhwan, Tehsil Indora, Distt Kangra, H.P.
Indora

Kangra

176403

Renewal of 'Consent te Operate' u/s 25/26 of Water (Prevention & Control of Pollution) A
of Air (Prevention & Control of Pollution) Act, 1981. o kit

With referenge to your application forgbtaining Renewal of 'Consent to Operate' u/s 25/26 of Water (Preventi
Control of Ppllution) Act, 1974 and Ws 21 of Air (Prevention & Control of Pollution) Act, 1981, ygura‘r,:%:::bff
authorized t6 operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter. :

1.Particulars of Consent to Operate under Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No.

CTO/BOTH/RENEW/R0O/2022/4941933

Consent valid from: 21/11/2021
Consent valid upto: 28/10/2024
RENEW

Certificate Type :

Previous CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant

Om Stone Crushers, (Partnership)

Address oﬂndustriai premises

Om Stone Crushers,

Vill. Tipri P.O. Lodhwar, Tehsil Indora,
Distt Kangra, H.P.,
Indora,Kangra-176403

Category of Industry Orange

Type of Industry 2064-Stone crushers

Scale of the Industry Small

%cc District Kangra

Capacity Sand and Bajri 61800MT./year

Raw Materials (Name with quantity per day)

Raw Materials Quantiry Unit

Sand, Stone and Bajri

61842 MT/year (As per EC total | M.T./Year
capacity of production is 432900
MT for 07 year which is valid
upto 05 03-2026)

“This is computer gencrated document from OCMMS by HPSPCB"”

Om Stone Crushers, Vill. Tipri P.O. Lodhwan, Tehsil Indora, Distt Kangra, H.P.,Indora,Kangra.] 76403
Pagel
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Products (Name with quantity per day)

Name of Products | Unit Quantity Intermediate Principal Use
Product
Sand and Bajri M.T./Year 61800 As per EC total River Bed Mining
capacity of lease which is
production is valid upto 28-10-
432900 MT for 05 | 2034, total area
year which is valid | 04-05-88 Hect at
upto 05 03-2026 Khasra No. 350,
351, and 352
Details of the Effluent Treatment Plant
Type of Effluent Capacity(KLD) Quantity(KLD)
Septic Tank 10.00 01
Mode of Disposal
Description Quantity(in KLD) Method of Treatment Method of Disposal
Domestic 0.5 Soak Pit/Septic Tank Other
Industrial Process 5.4 Other Other
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater/ Boiler/'Heaters consumption
Evaporator/In /Evaporators/I rate in
cinerator/DG ncinerator/DG MT/hour or
Set/Other Sets/Others KL/hour or
M3 /hour
Boilers NA NA NA NA NA
Heaters/Evapo | NA NA NA NA NA
rators
Incinerator NA NA NA NA NA
DG Sets NA NA NA NA NA
Chimney/ NA NA NA NA NA
hood
Others NA NA NA NA NA

Type of Air Pollution Control Devices installed

“This is computer generated document from OCMMS by HPSPCB"

Om Stone Crushers, Vill. Tipri P.0. Lodhwan, Tehsil Indora, Disy Kangra, H.P.,Indora,Kangra, 176403
Page2
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attached

ete, in mg/NM 3

Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of installation | ction) concentration of
pollution being
emitted
0 Boilers Sat Jan 01 0 0
00:01:00 IST 1
0 Heaters/Evaporat | Sat Jan 01 0 0
ors 00:01:00 IST 1
0 Incinerator Sat Jan 01 0 0
00:01:00 IST 1
0 DG Sets Sat Jan 01 0 0
00:01:00 IST 1
Water Sprinkler | Others Sun Jan 01 90 ‘SPM=25mg/m3
00:01:00 IST 2012 and SO2=50mg
and SPM< 25
mg/Nm3, SOx <
Mg/Nm3
Jaw, Roto and Others Sun Jan 01 90 SPM=25mg/m3
Vabrator 00:02:00 IST 2012 and SO2=50mg
and SPM< 25
mg/Nm3, SOx <
Mg/Nm3
Wind Breaking Others Mon Jan 01 90 SPM=25mg/m3
Wall 00:01:00 IST 2018 and SO2=50mg
and SPM< 25
mg/Nm3, SOx <
Mg/Nm3
Plantation Others Tue Jan 01 90 SPM=25mg/m3
00:01:00 IST 2019 and SO2=50mg
and SPM< 25
mg/Nm3, SOx <
Mg/Nm3
Sources of emissions and type of pollutants
Name and location of Rate of emission in Concentration of Height of
the process vessel to Kg./hr pollution like SO 2, Vent/outlet/stack from
which the stack/ vent is NOX,H2S, Cl, HCI ground level in meters

RAMESH
KUMAR NADDA

"“This is computer generated document from OCMMS by HPSPCB"
Om Stone Crushers, Vill. Tipri P.O. Lodhwan, Tehsil Indora, Distt Kangra, H.P.,Indora,Kangra, 176403

Digitally signed by RAMESH
KUMAR NADDA

Date: 2022.02.15 17:02:27
+05'30'

Page3

10
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b

11
Dr. RK nadda
Sr. Env. Engineer
For & on behalf of
( H. P. State Pollution Control Board)
Endst. No.:
Copy To:-
(i) The Member Secretary HP State Pollution Control Board Shimla for favour of kind information and necessary action pl.
(if) The Mining Officer , Kangra at Dharmshala / Nurpur for kind information and necessary action please..
. Digitally signed by
RAMESH RAMESH KUMAR NADDA
KUMAR NADDA Date: 2022.02.15
17:02:45 +05'30'
Dr. RK nadda

0;«;‘

Sr. Env. Engineer
For & on behalf of
( H. P. State Pollution Control Board)

“This is computer generated document from OCMMS by HPSPCB"

Om Stone Crushers, Vill, Tipri P.O. Lodhwan, Tehsil Indora, Distt Kangra, H.P.,Indora,Kangra, 176403
Paged
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A. SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose a

Act, 1974 and Air Act, 1981 as the case may be, and will n I as s
mandatory clearances required for the project under any other law/regulation/direction/order and

[

the

!Q

industry/ industrial plant, operation or process or any treatmen
extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the i
relieve the applicant from any responsibilities, liabilities or pena

TERMS AND CONDITIONS

nd under the provision of Water
ot construed as substitute for

learance before taking any steps to establish

applicant shall obtain any such mandatory ¢
t and disposal system or an

nstitution of any legal action nor
Ities to which the applicant is or

may be subjected to under this or any other Act.

4, i)

The unit shall apply for further renewal/extension in the validity of the Consent, before the expiry
of this ‘Renewal of Consent to Operate’.

of Waste Management Rules i.e. Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic Waste
Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction &
Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import of
Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended from
time to time, without any adverse effect on the environment, in any manner (As

Applicable).

The unit shall made provi
2016 and provisions made t
solid waste/waste generate
nuisance.

The unit shall ensure compliance

sions for the compliance Solid Waste Management Rules,
hereunder and unit shall also not practice burning activity of
d from fuel within/outside premises, to avoid public

5 This ‘Renewal of Consent to Operate’ is for:-

iii)

iv)

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality Standards for
noise as specified in Schedule-III of Environment (Protection) Rules, 1986 and Noise
Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I or
Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as

amended from time to time.

Sewage and sullage generated
tank system/Sewage Treatment

from the unit to be disposed-off in a properly designed septic
Plant/ Public Sewer System (as applicable).

maintenance of Pollution Control Devices to achieve

6. The unit shall ensure regular operation and
(Protection) Act, 1986 and the achievement of the

the norms as prescribed in Environment
adequacy and efficiency of the effluent tre
system insta
7. The unit shall ensure regular operation an

running pollutio
pollution contro
regular operation 0

atment plant/pollution control devices/re- circulation

lled shall be the entire responsibility of the unit.

d maintenance of separate energy meter/flow meter for
1 control devices and shall also maintain record with respect to operation of air
| device/effluent treatment plant, so as to the satisfy the Board regarding the
f air pollution control device/effluent treatment plant and shall maintain log

book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) ACT,

1974.

b)

The unit shall maintain the record regarding the daily water consumption as per flow meter

installed.
The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement of

flow and for taking samples.

“This is computer generated document from OCMMS by HPSPCB*

Om Stone Crushers,Vill. Tipri P.O. Lodhwan, Tehsil Indora, Distt Kangra, H.P.,Indora,Kangra,] 76403
PageS

12
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a)

b)

g)

10.

11.

12.

13.

14.

15.

16.

17.

The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be changed
without the prior written permission of the Board. Unit shall not use any unauthorized out-
let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or
control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be required
for collecting samples of emissions from any chimney, flue or duct or any other outlets as per
the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based on
fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of the
D.G sets so as to control the noise & air pollution in order to comply with the provision of
notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEEF from time to
time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for the
same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control arrangements
for control emission from its coal/fuel handling area and from handling, transportation and
processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB (if
applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge of
any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely to
cause environmental pollution,

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppeb.nic.in/plantationguide. pdf) all along the
boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Govemmcnt/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding,.

This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any Court
of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as
amended from time to time. .

The unit shall comply with any other conditions laid down or directions issued in due course b
the Board under the provisions of the Water (Prevention & Control of Poliution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment Impact
Assessment Authority/ District Level Environment Impact Assessment Authority in the

environmental clearance granted to it as required under EIA notification dated 14-9-06. if
applicable. )

“This is computer generated document from OCMMS by HPSPCB"

Om Stone Crushers, Vill. Tipri P.O. Lodhwan, Tehsil Indora, Distt Kangra, H.P. Indora. Kangra,176403

Page6
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10.
Il

12.

13.

The issuance of this consent does not convey any property right in either real or personal property,
or any exclusive privileges, nor does it authorize any injury to private property or any invasion of
personal rights, nor any infringement of Central, State or Local Laws or Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide Notification
No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement of
15% of minimum discharge in lean season as per orders of Court/Government. The unit shall also
ensure provisions for the regular and uninterrupted transfer of data from the real time online
monitoring system for 15% of minimum discharge of flow to SPCB, failing which unit shall be

liable for action on account of violation of the directions issued by Court/Government/SPCB in
this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department of
Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the property
line.

The unit shall obtain and submit Insurance cover as required under the Public Liability Insurance
Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the industry
shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment so as
to satisfy the Board regarding regular and proper operation of pollution control equipment,

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

. Digitally signed by
RAMESH RAMESH KUMAR NADDA

KUMARN ADDA Date:2022.02.15

17:03:03 +05'30'

Dr. RK nadda

Sr. Env. Engineer

For & on behalf of

( H. P. State Pollution Control Board)

“This is computer generated document from OCMMS by HPSPCB "
Om Stone Crushers, Vill. Tipri P.O. Lodhwan, Tehsil Indora, Distt Kangra, H.P.,Indora,Kangra,176403
Page7

R OSSR NS R AR TRRE N O 02 L “—




-——v—w——-.\-—(~:~)—<{;

€202/ €LT8(q

€202 [Sbls/q

s

RALICRENT

NI Hsb4

w

]
875
23-0CT-2024

) 9 SR ;
R ." '
"
YWERTYPIVE RUPEES) 32
o P O ‘,‘

NCT OF DELHI COURT FEE
DLCT2327131J2406M

VAKALATNAMA

IN THE COURT OF HW'MQ MM MWM

IN THE MATTER OF O:Ar_ No- 1034 ol 2024
K Samomw .Do(]agm 4
\Sm 06 HWM f/MzaZLEmsks «_Defendant /Respondent/ Opposite Party

KNOW ALL TO whom these presents shall come that iWe_¢~ 10, 11, 1213 14 15, 2.1, 2Y
OF; g, O PRGN o B T

the above-named Ee/s%cmo@m do hereby appoint

YAGYAWALKYA SINGH, Advocate

Enrollment No. (UP4143A/2014)

.Ch: 203, Setalvad Lawyers Block, Supreme Court
Off: A-131(LGF), SECTOR 46, NOIBA, UP-201301

: Email: yagyawalkya@dylawchambers.com
o i Mob no. 7838848157

Plaintiff/ Appellant/ Petitioner/Complainant

(Hereinafter called the advocates) to be my/our Advocate(s) in the above- noted cause, to do all the following acts, deeds and things
or any of them, that is to say: -

1. To act, appear and plead in the above-noted cause on my/our behalf, in this Court or in any other Court/ Tribunal in which
the same may be tried or heard and also in the Appellate Court subject to payment of fees separately for each Court by
mefus.

o R file, verify and present pleadings, appeals, cross-objections or petitions for executions, review, revision,

To sign,
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or proper for
the prosecution of the said cause in all its stages subject to payment of fees for each stage.

3 To file and take back documents, to admit and/or deny the documents of opposite party.

4. To withdraw or compromise the said case or submit to arbitration-any differences or disputes that may arise, touching or
any manner refating to the said case.

5. To take execution proceedings.

6. Todeposit.drawandreoeivemney,d\eqmwshandyantreoeiptttmeofandtodoalloﬂ\eradsmdﬁmgswhm
maybenemybdonehrtheprogressandinmecourseofﬂ\eproseamonofmesaldmse.

7. ToappointandinwudmyomaLegaledilbnaau&mtingh&nwemdsemWNMwmoﬁwmmmm
upon the Advocate whatever he may think fit to do so and to sign the power of attomey on our behalf.

ANDIIwetheundetsigneddoherebyageetomﬁfymdoonﬁnnan.actsdonebyﬂreAWomteorhissubmneinme
matter as mylour own acts, as if done by me/us to all intents and purposes.

AND I/we undertake that I/we or my/our duly authorized agent would appear in the Court on all hearings and will inform
the Advocate for appearance when the case is called.

AND liwe undersigned do hereby agree not to hold the Advocate or his substitute responsible for the result of the said
case. The adjoumment & other costs whenever ordered by the Court shall be of the Advocate which he shall receive and

retain for himself.

ANDVwehemdusigneddohwbyagmﬂxatinmevernomewhdeapanomefeeagreedbymelusmbepaidlo
the Advocate remaining unpaid he shall be entitied to withdraw from the prosecution of the said case until the same is

paid.
IN WITNESS WHEREOF I/we do here unto set my/our hand these presents the contents of which have been understood by me/us
on this date -

For Om Stone Crusher

Accepted subject to the terms of the fees.
; pr. T YABSWAMY
" 9L 201a =
: Reg. |+u. D afiRr
i gl Ch. No. 203, Setalvad Lawyers Block, Client(s)

urt of India, New Delhi-110001
YAGYAWALKYA smsua%@i%, 4t Neida, h. 886005049
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